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Orders. 

CP 23/2002 with MA 25/2002 

Mr. P.P. Mathur, Counsel for the applicant. 

Mr. R.L. Agarwal, Proxy counsel for 

Mr. Bhanwar Bagri, Counsel for the respondents 

Mr. R.L. Agarwal holding brief for Mr. 

Bhanwar Bagri, counsel for the respondents, 

stat6es that order dated 9.11.2()1)1) in OA No. 

320/96 has been complied with. A copy of the 

order, by which compliance 

already been brought on 
No.25/2002. The learned 

has heen made, has 

record through MA 
counsel for the 

·applicant does not contest the position 

the order has been complied with. 

·this CP does not survives and 

accordingly di~missed. Notices are 

t~ 
(A.P. NAGRATH) (O.P. 
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